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1•, 

jstrar 

i- rd 4ri i.K.Das, learned courise 

for the applicant and perused the contents 

of the petition. By cn order dcted 16.10.198 

the applicant wcis reverted back to the 

substantive post of Booking/re 1 ClerJc on 

the plea that the aplicat could not qualif 

in the select ion and that qualified andida-

tes were J1W available. The matter ultirrtel 

me to the ribunal by 	- lic- c 	 o 

tion  No.20 of 1987. This Tribunal was 

pleased to dispose of the said application 

by quashing the order of reversion and 

directing the respondents to give 

two further chances to qualify and in the 

event of passing the test, to regularise 

the SeV iCeS of the applicant in t 

p romotional post. The applicant passed the 

selection test in the next chance. His 

grievance is that the c onsequent ial S 
directions of the Tribunal were not / 
implemented. 4ervices of some juniors i 

the promotional posts have been rgularised 

nd these juniors nve rten promoted to 

the cadre of Enquiryum ;-Reservat ion Clerk ' 

- .-- •••--. 
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.01 	5o5.961 Grade-I. 'Rht representations of the 

apliccnt through Union and other sources 

have not been considered. 

In this application the applicant 

prays to include him in the Cadre list of 

L.nquirY_cum_Reservatiofl Clerk after regu- 
lansing his services in all the promo- 

tiondi posts by restoring his seniority 

and to fix the scale of pay accordingly. 

In this behalf the applicant has filed 

a representation dated 4.12.1995 vide 

'nnexure-2 to the General 	'nager, 	.i. 

Railway, caicutta, wh.is  RepOndent 1 

in this application. This was fojdrded 

to the Chief Personnel QEficer(Coml) 

if S.,.Railway, strand Road, Calcutta by 

the Office of the Divisional Railway 

Nanager(P), 	Khurda Road on 21.12.1995, 

vide Annexure-3. The prayers in the 

iginal AoPliCat ion are identical to 

jKka relief sought by the representation 

dated 4.12 .1995 to the General Inager, 

ULailwdy, Calcutta. iz the dertnntal 

remedy has not been exhausted, it is 

appropriate to issue a diiection to 

Respondent 2, Chief Personnel officer, 

1ELRai1y, 	14-Strand Road, Calcutta, 

to whom the representation dated 4.12.1995 

has been forwarded by the 

Railway, Khurda by its letter dated 

21.12.1995. 

I accordingly direct Respondent 2 

i.e. chief 	rsOnnel Officer, 	.Railway, 

j 14, Strand Road, Calcutta, to dispose of 

the representation within a period of, 

SX weeks from the date of receipt of 
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15.5,9 a copy if this order. despondent 2 shall 

afford an opportunity to the applicant of 
being heard and if he disagrees with the 
request made in the representation, he 

shall pass a reasoned and speaking order. 

With this direction the Original 

pplicdtion is disposed of. 

H3nd over a copy of the order to 

the .etjtjoner's counsel. 
--1 L_- 

(h- L Mi jrji 	Iv) 


